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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 
KOLKATA
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Date of order: 25.09.2019OA. 350/1180/2014

rHon^ble Ms. Bidisha Banerjee, Judicial Member 
Rouble Dr. Nandita Chatterjee, Administrative Member

Present

ISRAFJL SK
VS.

M/O WATER RESOURCES

: Mr. Z. Haque, CounselFor the Applicant

: Mr. L.K. Chatterjee, Counsel 

Mr. M.JK. Ghara, Counsel
For the Respondents
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/ ^/£ £Per Ms. Bidisha Banerjee, Jm*. c
3X0) A?o •w.Heard both.
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Ld. Counsel for^pp^^^lutoiit's that the applicant has 

retired in the meantime^afM^tlTerefore the OA has become

//42.

r

infructuous. He also presses that retiral benefits as found due and

admissible to be released including regularisation of suspension

period for the purpose of full pay and allowance after deduction of 

suspension allowance which has already been paid to him during *

suspension period by the respondents authority.

Hence, we direct the authorities to release all the benefits3.if
lr.r

of the applicant within a period of 4 weeks from the date of receiptn- ••• •r

of copy of this order, in accordance with law.
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Therefore, the OA is disposed of with the aforesaidf4.
rs

// direction v .

jf.V
(Bidisha Banerjee) 

Member (%J)

\ >4
(Dr. Nandita Chdtterjee) 

Member (A)
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